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in failure. I do not know whether it is 
p08s1ble, but I would like to know ftom the 
Government whether the Government can 
think on the lines of having a separate 
bank such as 'Po verty Alleviation Ban k· in 
order to meet such contmgencies and Inore 
especially to see that the poorer sections 
of the people are helped undt:r thIS 
scheme. 

DR. RAJENDRA KUMARI BAJPAI 
The Scheduled Castes Financial and Develop-
ment Corporation is meant for this purpose 
only. They provide margin money and 
loans to the Scheduled Caste and Scheduled 
Tribe people for poverty alleviation pro-
arammes. I do not think there is any need 
for a separate bank far thiCi. 

Crim~ Against Women 

·S73. SHRII-IANNAN MOLLAH 
SHRIMATI BIBHA GHOSH 

GOSWAMI: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

'(a) whether Government have receIved 
the report of the Study made by the Bureau 
of Police Resean:h and Development 
regarding unnatural deaths of matried 
women; 

(b) if so, the maln findmgs and sugges-
tions made therein; and 

(c) what meaSU1CS are proposed to be 
taken to Implement the buggestians made 
in the Report to reduce crime agaInst 
women '? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HOME AFPAIRS 
(SHRI CHINTAMANI PANIGRAHI) : (a) 
In 1986 the Bureau of Police Rest'.Hch and 
Development conducted a study of un-
natural deaths of married women, with 
special reference tn dowry de.\Itls, in the 
Union Territory of DelhI. 

(b) Tbe study data have revealed that 
there has been an lI1crease in tIle incld~nce 

of death of married women, especially in 
the age group of 1~-30 ye~lfS. ill the Union 
Territory of DeIhl. 

The suggestions of the study relate to 
making improven1ent in the working of 
Po lice wi th regard to investigation of cases 
of crime against women and making laws on 
the subject more effective. 

(c) Sinc 'Police and Public Order· are 
State subjects. the Bureau of Pohcta Re-
st:ar..:h and Development sent copies of llJe 
study to all State Governments in February, 
1987 for uecessary action. 

The Indian Penal Code, the Criminal Pro-
cedure Code and the Indian Evidence Act have 
been amended to deal effectively not only 
with dowry death cases but also with those 
of erne lty to man icd women. The DOWTY 

Prohlbition Act, 1961 has also been 
amended to make the provisions more 
stringent and effective. The Ministry had 
a Iso issued instructIOn to State Govern-
ments and Union Territory Administrations 
about steps (-0 be taken in cases of un-
natural deaths of married women. 

SIIRI HANNAN MOLLAH : As the 
statement itself says, the incidence of these 
atrocIties and killIngs of m",n ied women IS 
inerea<;ing. 

You see the figures. In 1985, it was 
990. In 1986, it went up to 1390. So, it 
it is increasing very fast. 

You ~vill be sUrprised to see the figures 
that In Bihar in 1986, it was 62 and 
upto July 1987, It went upto 4(J8. 
In Dl..lhl it was 64 and 78. In U.P It 
was 461 and upto July, it is 553 ~nd 
so on. LIke that, in every State, it IS 

grnwmg alarmingly. The stringent laws 
are there. The Amendments are there. 
Hut in «>Pltc of all that, the implementatIOn 
pat t JS not Uplo the mark. 

You can kIndly recall the case of Sudha 
Goyal. When the Suprrme Court gave its 
verdict tllat the culprits should be givt.!n 
punishment, lor tYto years they were abs-
candmg. 

Only when the social organisations 
fought, ultimately after two years, thry 
sent to jall. 

In view of this, I would like to know 
categorically from the hOD. Minister, how 
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many cases of unnatural deaths of nlarried 
women were registered in the last three 
years, how many cases were tried In the 
courts and what is the fate of the verdicts 
and whether the verdicts are implemented or 
not 1 What is the Government dOing in 
order to ensure that these cases also do not 
meet the same fate of Sudha Goyal. 

SHRI CHINTAMANI PANIGRAHI 
'Ye share the anxiety of the hon. Member. 
As far as all the State Governments are 
cancerned, ac; I pOlnted out in my answer, 
those reports are not with us. But so far 
Deihl IS conccrncd-I can motion now the 
required Information In the Ic1St three years 
they are as follows: 

Years 

1985 

1986 

1987 

Number of cases reported 

43 

64 

79 

1988 (upto 15th March) 13 only 

Year 

1985 

)986 

1987 

1988 

Year 

1985 

- 1986 

1987 

Year 

1985 

1986 

1987 

Number of cases admitted 

41 

63 

78 

13 

Number of cases challaned 

41 

51 

36 
----..,...;---~--- --

Number of cases pcndmg tnal 

41 

50 

36 --------------
Year 

1986 

1987 

Number of cases pendIng 
investiga tl0n 

8 

41 

Year Number of cues acquitted 

1986 1 
- ---------

Year Number of cases unttaced 
--- ----- ._--------
1985 2 

1987 1 
~_~~1 ____________________ _ 

Year 

1986 

1987 

1988 (till now) 

Year 

1986 

1987 

Number of persons arrested 

156 

115 

2S 

Number of cases cancelled 

1 

1 

SHRI HANNAN MOLLAH : I request 
that all the mformatton, from all over the 
country mIght be collected and placed 
before the House. 

f\1y second supplementary is this: I have 
tdIked to a large number of social workers. 
1 hey are complaIning that after the 
all1cndment of the Dowry Act, all tho 
pohce statLons have not formed those 
Special Cc})s to investigate and prosecute 
the culpltts. Even where the cells have 
been formed, they can only investi. 
gate; they have no power of prosecution. 
They cannot prosecute, and because of that, 
many cases are not registered and ·trjed. In 
view of this, I will ask the hon. Ministor 
whether they will agree that this Act should 
be further amended, and the Special Cells 
empowered, I.e. gIVen prosecuting powers, 
and that the courts also shouJd have some 
cells to see that their dll'ections and 
judgenlents are implemented. 

SHRI CIllNTAMANI PANIGRAHI : In 
respect of the State Governments, we are 
frcq_cntly writing to the State Govern-
ments to glve us uptodate information so 
for as crimes agaiL,st women are concerned. 
Whenever these reports come to UB, we 
shan be informins the hon. Minister. 
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So far as making the laws more stringent 
is concernod, we have Dlade the laws more 
stringont very recently in this IIousc. 
(Interruptions) therefore, about all these 
thiDgS I hope we will tome to know how 
far they are being implemented, because 
most of these things were enacted in 1986 
and 1987. Therefore, even the cases in 
1985 which where reportod, even those. 
cases are still pending in courts. You 
know the way things function there. So, 
we are concerned with the feelings of the 
hon. Ministers of this House, and we are 
taktng strong action a!1d stringent measures 

. We would like to associate all the vulun· 
tary and social bodles and institutions, 
because their help is more needed thane even 
the implementation of these laws, because 
it is a social crime, and we shall have to 
fight socially also. Therefole, we take a 
serious note of the hon. Member's sugges-
tion. Regardmg social bodIes, voluntary 
institutions and women's organi.latlt"'\f's, 
we shall take their help actively 10 findmg 
a solution to the problem of crimes agamst 
women. 

SHRIMATI BIBHA GHOSH 
GOSWAMI : The Minister has listed the 
number of cases where deaths have occur-
red; but sofar as my knowledge goes, 
under the Prohibition Act cases have not 
COlne up as expected; and that is because 
of the fundamental flaw in the Act itself, 
viz. the equation of the victIm and the 
prepetrator of that crime, i.e. the giver and 
the taker of the dowry. 

A strong opinion has been cxprLssed 
against this during the sittings of the JOint 
Select Committee also. Under the present 
socio·~conomic conditions In Indta, the 
bride't parents or the brideg's side has to 

. give dowry to the groom's sid/:; and they 
have to comply with the demand or greed 
of the other side. Factually, these two 
sides are Dot equal. but they have been 
treated as equals in thIS Act; and the 
registering of a case under the Dowry Pro-
hibition Act before the woman is either 
kitled or ousted from her married home 
does not happen easily, because this means 
doubly punishing the VIctim. That is why 
the women's orpnizations also cannot act 
freely. Rather, they would register cases 
under Section 403 of the IPC i.e. breach 
of trust. Had this la w been amended 

suitably, for example, to enable the aivins 
side to be cited as a witnessed to live 
evidence in the cOllrt, then it would have 
been easier to find out the cases and it 
could have avoided many cruel deaths also '1 
Is the hon. Minister thinking seriously 
about amending this law at an early 
date? 

SHRI CHINTAMANI PANIGRAHI : 
Already this point which the hon. member 
has pointed out was taken not of. The 
Dowry Prohibition Act 1961 has been 
amended by the Dowry Prohibl tion Amend-
ment Act 1984 to make the Dowry Prchlbi-
tion Act most stringent. By ihis Act, 
offences in the original Dowry Prohibition 
Act have been made congnizable, non-
btalable and non-compoundable. A provi-
sion has also been made for enhanced 
punishment for giving or takmg dowry. 
The Dowry ProhIbition Act, 1984 was 
further amtnded In 1986 to make the pro-
vision lnost strmgent and effective .. 
Minimum punishment for taking or abet-
ting taking of dowry has been raised to five 
years from six months and a fine or Rs. 
15,000 from Rs. 5000/-. (Interruptions) 

SHRIMATI BIBHA GHOSE 
GOSW AMI : ThIS is not an answer to my 
question. 

SHRI CHINTAMANI PANIGRAHI 
It has been amend~d as desired by the hon. 
member. As a result of this amendment, 
the burden of proving that there was no 
demand for dowry will be on the person 
who takes on ab~ts the taking of the 
dowry. Even offences under the Act have 
been made non~bailable~ that also we have 
done. It has also been declded to appoint 
Dowry Prohibition Officers by the State 
Government who wlll greatly help in effective 
Implementation of the Act. I hope these 
officers will be assisted by the State Govern-
ment. (lnlerrllptionr;) We have asked the 
State Governments ... (Interruptions) 

SHRI SAIFUDDIN CHOWDHURY 
If you want, she can repeat he question. 
You. repeat it. 

SHRIMATI BIBHA GHOSH 
GOSWAMI : My point has not been 
rephed. The Dowry Prohibition Act, 1961 
reads as follows: 
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'3. Penalty for giving or taking 
dowry-If any person, after the 
commencement of this Act, gives 
or takes or abets the giving or 
taking of dowry, he shall be 
punishable with imprisonment 
for a term which shall not be 
less than five years and with fine 
which shall not be hss than Rs. 
15,000/- or the amount etc. etc ... " 

My point is that the two sides are equally 
treated, but in actual practice under our 
present socia-economic conditions, th(, two 
sides are not equaL That is why if any 
case is registered under the Dowry Prohi-
bition Act, the vIctIm is tWice victimised. 
Are you doing something to correct it '? 

SHRI CHINTAMANI PANIGRAHI 
It has been taken note of and this Act has 
become more stringent to see that they get 
punishnlent. 

KUMARI MAMTA BANERJEE : You 
allow us a full discussion on ~hlC; question 
because thIS is very Important. 

(Interruptions) . 
SHRT CHINTAMANI PANIGRAHI 

I told yon that it has been amended and 
whatever objection has been raised has been 
met. The Act has been made more strIngent. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHURY 
Will you pkase explain the question? 

[Translation] 

MR. SPEAKER: She is asking whether 
oprcssed and oppressor are equal or not. 
If it is so, what will you do for this? 

[English] 

SHRI CHINTAMANI PANIGRAHI : 
I have already replied that to meet this 
objection, the Act was amended and it has 
been made nlore stringent so that they will 
be held responsIble. All the amendments 
have be-en made to meet this objection, to 
make it more stringent. (Interruptions) 
Both the giver and the taker arc punishable. 

(lnterrup lions) 

SHRI HANNAN MOLLAH : They are 
not equal. You can understand the plilht 
of the guardian of the girl. 

SHRI CHtNTAMANI PANIGRAHt : 
How can the taker be punished without 
punishing the giver also 1 We havg included 
both. 

SHRI SHANTARAM NAIK : The 
deaths which occur on account of matri-
monial reasons or dowry reason, obviously 
we cannot prevent through the police 
machinery because these are social offences. 
The prevention machinery is very much 
restricted in the respect. I would like to 
know, just we have got theso, what are 
known as, disturbed areas, will a track be 
kept of socially disturbed families with 
restrictions on their social life. If t t is 
found that there are some reports with 
respect to a family, the Government can 
keep a track of such socially disturbed 
familIes so that snnle preventive measures 
can be taken wjth respect to certain 
areas. 

SfIRI CHINTAMANI PANIGRAHI : 
Reports of dIsturbed areas come to us. If 
we have to stretch this to disturbed, 
families, then perheps it will be a very 
difficult task to find it out. 

PROF. K.K. TEWARY There is a 
plethora of laws against crimes of crimes 
committed against ·women and there is no 
dearth of recommendations and research 
papers in this connection and the source of 
unnatural deaths; they come not only from 
dowry issue but from other issues also. For 
exanlplc, the practice of Sati in this country 
is one of the ~most abominable practices. 
I would like to know from the hon. 
Minlster whether it has some to the notice 
of the Government that •• Swami Sankara-
charya of Puri has been going around 
preaching Sati practlces and he has been 
quoting from the scriptures that Sati is 
sanctioned in the Hindu sCriptures. Has 
the Government taken any steps and why 
action has not been taken, and why the 
Sankaracharya of Puri has not been arres-
ted so far for preaching this commission of 
Sati? 

- .... :-, • .,..' 4W_"':_~ul"il""'b -.......... .tIM • I '.1' • 'AbEt Jib' 

•• ExPWlIed as order by the Chair .. 
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MR. SPEAKER : No, no. It is no t 
relevant to this quest ion. 

PROF. K.K. TEWARY: Becaus~, only 
in the last session we passed an Act, and 
why no action has been taken. 

(Interruplirlf1s) 

MR. SPEAKER: Mr. Tewary, it is not 
relevant to this question. 

PROP. K.K. TEWARY: I would ltke to 
know why action is not b~lng taken against 
the Sankaracharya of PurL Laws lose 
their authority unless all tho~c laws arc 
jmplenl~nted and one cann,)t be above the 
law. (Interruptions) 

MR. SPEAKER : You cannot use that 
word. Nothlng of that sort. This is not 
pertinent to this question. 

PROF. MADHU I>ANDAV\f E SIr, 
he is very relevant. (Illterruptions) 

PROF. K.K. TEWARY . This question 
is about unnatural dC'llhs of married 
women. (lflferruptio'l<;) Pleased see the 
question. 

MR SPEAKER : But that IS murder. 

PROF. K.K. TEWARY : St'ltl is an 
unlawful act. The questlOn IS ab,Jut un-
natural dentJls (,f married womfJn. 

(Illten upt; OIlS) 

MR. SPEAKER: That is murder. 

PROF. MADHU DANDAVATb : He 
is fully justlficd In ral~tng that questlOll. 
It is a CrIme agamst WOlTICn and that is 
why it is punishable. 1 thll1k that questlon 
should be answered. (Ill1errupJ 1011.\) 

PROF. K.K. ft ... WARY : Would this 
House describe' Sat z' as a natural death? 

MR. SPEAKER: Nll. No question. 

PROF. K.K. TEWARY : ThIS is about 
unnatural deaths. This is very much 
relevant to ttriS' ~nestion. It is u ctiminat 
offence. (Interruptions) • 

MR. SPEAKER: But the Question can 
be differently asked, because we have tackled 
it properly and we have disculsod it pro .. 
perly and 1 think we are all against that. 

(Interrupt ions) 

PROF. K.K. TEWARY : Why action 
has not been taken against the Sankara-
charya ? (lnlerrllf'tionv) 

SHRI BASUDEB ACHAR[A This 
question is abf)ut crimos against women. 

MR. SPEAKER : Achariaji, J have got 
no obj~ctlon to this discussion at all. 
We have all been of the same consensus. 
We have promptly ::!nd I think collc~tJvely 
doclded against thilt. It is not so ? 

(brtcrruptions) 

MR. SPEAKER: We are all against it. 

(Interrupt ions) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : Sir, he juc;t 
wants tu pomt It out to you, for your 
l(lnd consideration, that this question 
relatec; to, not only unnatural deaths but to 
th(lSe of marrted women. ([men uptions) 

PROF. MADIIU DANDAVATE : Has 
he come across unmarried Sati also ? 

(Interruptions) 

MR SPEAKER: Look hele. Please 
calm down. Don't shout. (1ItferrupliQ17f) 

PROF. K.K. TEWARY : Kindly see 
part of the question. (Inferrupfionr;) 

MR. SPEAKER: I have got no objec-
t ion. If the Minister is ! eady to reply, 
I have no probJem at all. (luten upfions) 

PROF. K.K. TEWARY : Sir, Let me 
clarify. Part (c) of the question clearly 
speaks ab0ut tllC measures taken to reduce 
cl'imes against wonlen. So, Sati is covered 
by this question and I do not know who 
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he lets the idea that even unmarried women 
come under SatL Only married women 
under Sati. (Interruptions) 

MR. SPEAKER : Mr. Tewary, one 
minute. Please listen to me also. Dowry 
is. somothing else and Sati is something 
completely different. So simple it is. I 
have no hesitation in agreeing wi th you 
that Sati is also an abominable crime. We 
have discussed that and we have agreed on 
that. This question relates to dowry dt'ath 
and that is not a dowry death. 

(Interrupt ions) 

MR. SPEAKER: Why are you shout-
ing? If you want a discussion on that, I 
can allow yoU another full time discussion. 
J have got no hesitation aJlowing a 
discussion. 

(Interruptions) 

MR. SPEAKER: Why are you wasting 
my time? 

SHRI SAIFUDDIN CHOWDIIAR Y : 
Outside impression will be Vt"IY b ... Ld If 
answer is not given here. Ld him o.:.nswcr. 

(lnle" "l'l iOIl \ ) 

MR. SPEAKER : I am only e1aborating 
on this. Please listen to me. 

(Interrupt iOIl \') 

MR. SPEAKBR : There is no question. 
We arc not divided on that point at all. 
I am only saying that dowry is somethin 
else; that is also plain murder, that .i agree 
with you. 

(1111 errupl ion.\ ) 

MR. SPEAKER : Murder is always 
unnatlll~l. We should not tly to fllix up 
these two tIlings. D\.IWl y is the cluse for 
nlaking that girl burn or get her strangled 
or whatever it is. Sati is somthing else, 
after her husband's death, they want to get 
rid of her. But anyhow, if the Minister 
wants to reply, I have no pr0blenl. 

(In! errup t i01l1 ) 

SHRI CHINTAMANI PANIGRAHf : 
Sir, I hope the hone Members know it "that 
we have passed laws cOndenll1lng this act 

of Sati and the entire country condemns 
it. Sir, any utterances in support of Sati: .. 

(Interruptions) 

PROF. MADHU DANDAVATE : His 
question is, how arc you going to deal with 
Sankaracharya of Puri, who has glorified 
Sati SYStClll. (Interruptions)' 

MR. SPEAKER: Mr. Thomas, 1 am 
on my legs. 

(Ilderruptions) 

MR. SPEAKER : The question is 
simple; we have tq technically differentiato 
between a m~.l1"riLd woman and a widow. 
The question of Sati comes only after her 
husband's death. This question is regarding 
crimes against married women: This is a 
technical thing. 

(Interruptions) 

MR. SPEAKER: Now, you don't stop 
me. 1 do not di~agree with you on that 
s~orc. I am only disagreeing with you 
that wt:. (.:an ha,,~ a separate discussions, if 
you like, on that score. I have no problem 
at all. 

(In/en up/ions) 

THE PRIME MINISTER (SHRI RAJIV 
GANDlIi) : Sir, I do not want to go into 
the teclmkalitics and argue whether this is 
right or wrong. We go entirely by your 
u(.!Cision; whatever yuu f~el can be discussed. 
Now on this question, this Government has 
taken more mf'asures than any previous 
Government to protect women. 

(Interrupt ions) 

One second. I.et me finish. We are 
\.: lling to have a discussion on this subject 
in this Iiollse any time you like. Even if 
it docs not conIC under this, we are willing 
tQ hav~ a discussion. (/nte"ruptiolls) 

PROF. MADHU DANDAVATE : There 
is no question (Jf discuss.on. The question 
is : a plain and simple question was asked 
by ~fr. TCwal y and he wanted an answer 
for it. (llIterrul'tiollS) 
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MIt. SPEA.KER : We.t Profen&r, on 
technical arounds you are wrong. 

(Interruptions) 

PROF. MADHU DANDAVATB : I 
can prove that even on tecnnical grounds, 
his question is perfect ly in order. It' does 
not refer to dowry. It refers to crimes 
against married women. (Interruptions) 

PROF. K.K. TEWARY : I pJead for 
myself. Let the Minister reply. 

(Illterrupt iOlls) 

MR. SPEAKER: There is no difference 
of opinion in this House on this point. 
Absolutely we all agree on one thing. I 
do not disagree with you at all. We are 
one on that point that we are against this. 
It is a simple. . 

SHRI CHINTAMANI PANIGRAHI : 
It is a good thing that for the first time 
our friend Mr. Tewary and on that side 
Prof Madhu Dandavate, are uniting together 
on one point. The answer to this question 
is very Simple. As pointed out by the han. 
Prime Minister, we have taken most 
stringent measures against satL And any 
utterances in support of sali, the Govern-
ment strongly condemns that ... 

SHRI BASUDEB ACHARIA What IS 
the answers ? 

SHRI CHINTAMANI PANIGRAHI : 
The answer is that it IS for tIl'! Stale 
Governments to take action. They mllst 
ta~e action ... (llllerruptiollv) 

PROF. MADHU DANDAVATE: On a 
procedural matter. The question is related 
to the crimes which are to be dealt by the 
State Governments. In spite of that, you 
aUowed the question. Therefore, he cannot 
go scotfree on the basis of saying that the 
matter was concerned with the State 
Governments. The question is whether 
he will advise that action should be taken 
even against Sankaracharya. 

MR. SPEAKER: It is taken for 
aranted. I do not think, there is no answer 
to this. It is inherent that when a law is 
pused, it must be enforced. It is 10 simple. 

SHRI BASUDEB ACHARIA : Nobody 
ia above tho law. 

MR. SPEAKER This is what we said 
yesterday. 

PROF. MADHU DANDAVATE He 
is feeling shy to take the name of 
Shankaracharya of PurL 

SHRI V. SOBHANADREESWARA 
RAO : Several amendments have been 
brought to the Indian Penal Code, Criminal 
Procedure Code and Indian Evidence Act. 
In spite of severe and sincere efforts from 
women organisations to prevent these 
mishappenings in the country, there is one 
lacuna in the Hindu society where the 
daughter of a family is not en titled to pro-
perty right along with the male members in 
that famIly. Because of this particular 
lacuna, in spite of all these efforts, these 
unhappy thing~ are taking place. Will the 
Government bring forward an amendment 
to the Hindu Code making daughter also 
eligible for a share in the property along 
with other male members in the family? 
TJlI now only after the death of the father 
she is entiled for succession of property. 
But as long as the father is alive, she is 
not eligible to propel ty right. WIll the 
Government consider this, because, to 
women we arc giving equal rights in 
jobs ? In each and every sphere 
Government wants women to have equal 
rights. Then why doe') a women member 
of a family not have equal right in her 
father's ploperty? Government of Andhra 
Prad~sh h"lS brought such an Act and the 
President has also given his assent. Then 
why does the Union Government not bring 
forward such an amendment to the. Hindu 
Code '/ The hon. Prime Minister is here. 
Let the Governmrnt give a categorical 
answer to my supplementary. 

SHRI CIITNTAMANI PANIORAHI 
The question can be referred to the 
Ministry of Law. This is a separate 
question. 

SHRI V. SOBHANADRlESWARA 
RAO : The Prime Minister is here. He can 
say that. the Government wHI consider it. 
He cannot say that the Ministry of Law will 
c;onsidcf it. (lnt.rruptions) 




